HIGH COURT OF CHHATTISGARH: BILASPUR
CIRCULAR

No./1 8 1 /Confdl. /2020 Bilaspur, dated the 25 /06/2020
I1-03-14/2000 (Part-1I)

In supersession of all circulars/orders/memorandums issued by the
High Court of Chhattisgarh with regard to the procedure for change in the name
of female Judicial Officers necessitated on account of marriage, it is, hereby,
directed that, in future, female Judicial Officers seeking change in their name
necessitated on account of marriage, must fulfil the conditions prescribed in
Circular/Memo No. 1942-CR-219-1 (IV) dated 16.05.1962 issued by the erstwhile
State of Madhya Pradesh and shall submit a certified copy of certificate of
registration of marriage as mandated under Ruie 11 of the Chhattisgarh
Compulsory Registration of Marriages Rules, 2006, till issuance of fresh
circular/memo by the State Government.

BY ORDER OF HON'BLE THE CHIEF JUSTICE
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(DEEPAK KUMAR TIWARI)
1/C REGISTRAR GENERAL

endt. No. AR /confdl. /2020 Bilaspur, dated the 2.$/06/2020
11-03-14/2000 (Part-11)

PWar

(1) District & Sessions Judge, Balod/ Baloda-Bazar/ Balrampur at
Ramanujganj/ Bemetera/ Bastar at Jagdalpur/ Bilaspur/ Dakshin Bastar
at Dantewara/ Dhamtari / Durg / Janjgir-Champa/ Jashpur at
Jashpurnagar/ Kabirdham at Kawardha/ Kondagaon/ Koriya
(Baikunthpur)/  Korba/ Mahasamund/ Mungeli/ Raigarh/ Raipur/
Rajnandgaon/ Surguja at Ambikapur / Surajpur/ Uttar Bastar
(Kanker)/for information and compliance. They are further directed to
inform the same to all the female judicial officers working under their
control.

(2) The Principal Secretary, Government of Chhattisgarh, Law & Legislative
Affairs Department, 'Mahanadi Bhawan' (Capital Complex), Mantralaya,
Atal Nagar, Nava Raipur, (C.G.) for information and necessary action.
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I/ REGISTRAR GENERAL
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GOVERNMENT OF MADHYA PRADESH
CENTRAL‘ADMINISTRATION DEPARTMENT

No. 1942-CR-219-1 (IV), Bhopal, dated the 16th May, 1962- Vyak 26 1884

" All Depariments of Government.
President, Board of Revenuc Madhya Pradesh Gwalior.
All Commissioners of Divisions. ! -
-All Heads of Departrments.
All Collectors. *

Sub.- Prncl:dtire for Change of Name of Government’ Servant.

Government have ¢xamined the procedure 10 be followed in accordin:

de change of name by Govenrment servants, and are please:

recognition to 2 bona fi
e differer

1o issuc the following instructions in Superscssions of all existing ones in th
constitent Units.

2. A Gavernment scrvant wishing to adopt a new Name or lo effect &
modification in his existing - ame should be asked to adopt the change formally !
4 deed changing his’her name. In arduer that the execution of the documenl may
be in doubt it is desirable that it should be attcsted by WO witness preferably tho
known to the head of the office in which the Goverament servant is cmplﬂ}‘t‘-d-
sample Jeed Eﬂﬁmﬁ?cmtion of the decd should followed by publif-'nli'

of the change in a promincat local ncws paper as well as the Madhya prade
Guellpl_pggﬁqﬂggim_m@ By the Government cervant at his OV2 o

;oth the cases. For publication of the advertisement in the Madhya.l’radt

in b
Gazette, Government servant should be directed to approach the Controllets Ge

Peinting and Stationery Madhya Pradesb, Bhopal.
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3 3. [t is only after the tormalitics described in Parugeaph & abave have been
complied with nd satisfactory evidence of identity and cxceutiva ul dued is
.ddressed by the (Governmunt <crvant that the adoption of the new names ol change
- in Lhe cxisling name should be given ufficial recognition and (overnment records
] amended suitably. Crue copies of the relovant ducuments shauld he retained by the

head of the office concesned.

By order-and in the name ol the
Governor of Madhva Prudesh.

J Deputy Secretary
to Government Madhya Pradesh

: H. : Central Administration Depariment.
No. 1943-CR-219-1 (IV), Bhopal, dated 16th May, 1962-Vyak, 26 1884.

Copy forwarded to :- )
L  the Registrar, High Coust of Madhya Pradesh, Jabalpur.
2. the Secretary, Public Service Commission, Madhya Pradesh, Indore.

3, the Secretary/Military Secretary 1o Governor, Madhya Pradesh,
- Bhopal. - : . :
4 the Secretary, Madhya Pradesh Vidhan Sabha, Secretariat, Bhopal.
For information— . "
5. (i) The Controller, Government Printing and Stationery Madhya
Pradesh Bhopal is. requested to publish any information about
change of name which may be received in pursuance of those
instructions in the “Madhya Pradesh Gazeue”. The publication will
be at the expense of the person concerncd.
- () The Registrar Madhya Pradesh Secretariat Bhopal.
The Establishment Officer Madhya Pradesh Secretariat, Bhopal.
For information. :
' Sd/
. Under Secretary
. to Governement Madhya Pradesh
T —., Central Administration Department.
E ) DEED CHANGING SURNAME
By this deed I, the updersigned ABC (New name) of etc. now lably called

AC (old name) employed asst...... (designation of the post held at the time by the
(iovernmenl servant coacerned) Al {Place where employed in thee...
Government).

1. For and on behalf of myself and my wife and children and remoter issue
wholly renounce. relinquish and abandon the use of my former surname of C (only)
and in place thercof do assume, from the date here of the surname of B. C. and 50
that [ and my wife and children and remoter issuc may hereafter be called known
and distinguished not by my former surname of C (only) but by my assumed
Surname of B. C.
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at all time hercinafier i all records, deeds and writings and in all proceedings
dealings and lrunsactions us wei] privatc as public and upon uj| Occasions
whatsoever use jnd sign the name of B, C. as my surname ip Place of and jj
substitution for my former surname of C (only),

3. Expressly authorise and Tequest all persons at 4 times hercafter to
designate and address me angd my wife and children and remater issye by such
assumed surname of B, (& accordingly,

In Witness Whereof | have hereunto subscribed my former and adopteq

name of A. C. and ABC and affixed my sea) this........day of ...
Signed sealed ang delivered by the above.-named A C
ABC formerly AC in the presence of (B) A B C
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2. For the purpase of evidencing such my determination declare that [ shy;




